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OFFICE OF THE CHIEF JUDICIAL MAGISTRATE: WEST DISTRICT: T1S HAZARI COURTS, DELHI
LINK ROSTER OF JUDICIAL MAGISTRATES FIRST CLASS

In supersession of this office earlier order No. 3099-3152/CIM(West) L.R/2025 dated 24-11-2025,
foliowing changes arc hereby made in the link Foster of Id. Judicial Magistrates First Class, West
istrict, Delhi with elfecl from 05-05-2026:-

Link Roster of Judicial Magistrates First Class, West District, Delhi

'I.ink

S'r Nam_c of thc.Judicial Room Name of the Judicial LRoom
No. Magistrate First Class No. 1<=> 'Magistrate First Class :No.
: —_— L ; < i
1 Ms. Reny, JMFC-10 345 <=> Ms, Shraddha Srivastava, ‘02
. JMFC-09 (CBA-II)
2 Sh. Gaurav Ujjwal, 03 . <=> Ms. Komal Garg, 1292
JMFECG (NI Act)-01 (CBA-I) ! JMFC-03 |
3 Sh, Tanmay Batham, 103 <=2> 'Sh. Ankur Panghal, 336A
JMFC(N I Act)-03 (CBA-II} 1 JMFC-05
‘4 Sh.Koma), 341 1<=> §h. Gaurav Singal, *355
JMFC-01 JMFC-06
5 Ms. Disha Langan, 353 <=> Ms. Deepika Goyal Shokeen, {245
JMFC( Mahila Court)-05 JJMFC (Mahila Court)-03
6  Ms. Sheetal Rani, 152 <=> 5h. Ankit Karan Singh, 30
JMFC-12 JMFC-08 ;
7 Ms. Chhavi Bansal, 252 ‘<=> Ms. Shruti Sharma-II, ,158
JMIC( Mahila Court)-04 JMIFC( Mahila Court)-02
8  Sh. Shashank Nandan Bhatt, 356  <=> Ms. Surabhi Sethi, 1102
JMFC-02 ! JMFC (N T Act)-02 '(CBA-1T)
9 Ms. Atisha jain, 102(Extn; <=> Ms. Poonam Singh, 04
JMFC (Digital Traffic Court) Block) JMFEC (N I Act)-04 (CBA-I)
10 Ms. Moksha Bains, K3 -<=> §h. Vikas Madaan, 289
JMFC-11 JMFC-07
. . | ¢ " 5 :
11 Ms. Shivangi Mangla, 508 <=> §h, Anshul Sihghal, JMFC-04 1268
Ld. JMFC({NT Act-05) Extn. .
Block
12 Ms. Jyoti Nain, 358 t<=> Ms. Anamilka, 1349

JMFC(Mahila Court)-01 JMFPC(Mahila Court}-06

Whenever any Judicial Magistrate First Class, is on leave or busy in remand proceedings in Ilospitals ctc.
or is not available duc to any reason, his/her work shall be looked afier by the link Judicial Magistrate
First Class, shown against his/her name in the apposite column. In case both the said Judicial
Magistrates First Class arc on leave or not available for any reason, the Judicial Magistrate First Class,
whose name is mentdoned immediately below the name of the Judicial Magistrates First Class, concerned
shall work as next link Judicial Magistrate First Class and shall look afier the work of court of Judicial
Magistrate First Class whose name finds mention above his/her name.

tn case cven the next link Judicial Magistrate Virst Class mentioned immediately below the name of
concerned Judicial Magistrate First Clas. . un leave or not available, the Judicial Magistrate First Class
whose name [inds mentioned immediately below thereafter shall work as next link Judicial Magistrate
First Class for such duration and so on and so forth. The two Judicial Magistrate First Class mentioned in
the, first horizontal line shall be deemed 10 be Judicia! Magisiraie First Class placed immediately below

the twa Judicial Magistrate Virst Class mentioned in the last horizonal line in the rosier for the above

purpose.
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The Duty JMFC of the day shal. not ordinarily work as Link Magistrale on the day of her/his duty except
when assigned by the undersigned. if such work o” ar =icer comes to her/him, it shall be put up before

the second Link Magistrate of such officer without any formal marking.

LINK WORK OF CIM{WES1) COURT :-

In the absence or non avai:zn:.ity of undersigned being on leave or otherwise Sh. Anshul S-inghal, Ld.
JMFC-04, West District, Delhi shall dispose off all the judicial work of the court of undersigned on ajl
days. In the absence of Sh. Anshul Singhal, Ld. JMFC-04, West District, Delhi same shail be laoked
after by Ms. Renu, Ld. JVIIC-10, West District, Tis lazari Courts Delhi. In the absence of hoth
JMIC(5), the said work sha: 5c .ooked after by the concerned Duty Magistrate,

All the Misc. applications of PS Cyber Crime pertaining o the court of undersigned (other than
separate bail applications and remand appilications) shall be disposed Dby Ms. Renu Ld, JMFC-10, Wost
District, Delhi and in case she is not available, the said work shall be looked after by Sh. Tanmay
Batham, Ld. JMFC (NI Act)-03, West District, Delhi. In the absence of above said 1.d. JMIC(s) the said
work shall be looked after by :7¢ coneerned Duty Magistraic. :

All the Misc. applications nertaining to the court of undersigned of PS EOW and P.S. Crime Branch
(other than separatc bail appiivations and remand applications) and all remand applications pertaining 10
P.S. Cyber Crime shall be disposed by Ms. Udita Jain Garg, Ld. ACIM, West Diswict, Delli and in
case she is nor available, the s2id work shall be looked after by Ms., Moksha Bains, Ld, JMFC-11 West
District, Dethi, In the absence of Ms. Moksha Bains, Ld. JMFC-11, West District, Delhi the said work
shall be looked after by Sh. Anshul Singhal, Ld. JMFC-04, West District, Delhi. In the absence of ahove
said Ld. JMFC(s) the said work shall be lovked after by the concerned Duty Magistrale,

All the Misc. applications inciwding application for judicial custody and police custody pertaining 1o the
court of undersigned of P.S. Kirti Nagar shall be looked afier by Sh, Tanmay Batham, Ld. JMFC {NI
Act)-03, West District, Delhi and in case he is not oo ", “le, the said work shall be looked aficr byﬂMs.
Anamika, Ld. JMFC (Mahila Court)-06, West District, Delhi. In the absence of above said [.d. JMFC(s)
the said work shall be laoked ufter by the concerned Duty Magistratc,

[n the absenee or non avatzbility of undersigned being on leave or otherwise, administrative work of
the office of undersigned, SARFAEST ACT-2002, & Transit Remand applications shall be laoked after
by Ld. Addl. Chief Judicial Magistrate, West District, Delhi. In the absence of undersigned & 1.d.
ACIM, West District, Deth: the said work shall he looked after by the senior most Judicial Magistrate First
Class, West District, Delhi. ‘A, per the order bearing no. 38842-38881/PS/PN&SJ/West/ Delhiz2023
dated 25-10-2023 issued by 1he 1d, Principal Distric. ane Sessions Judge, West District, Delhil)

LINK WORK OF ACIM(WEST) COURT H

In the absence or non avaiiabilily, or being on leave or otherwise busy with the administrative work, the
work of 1.d. Addi. Chiel Judicial Magistrate, West District, Delhi shall be looked after by Sh. Shashank
Nandan Bhatt, JMFC-02 West District, Delhi. In the abscnce of $h. Shashanl Nandan, Bhau, Ld.
JMFC-02, West District, Delhi, the said work shall be looked afier by Ms. Molssha Bains, Ld. JMEC
-11, West District, Delhi. In the absence of above said JMFC(s) the said work shall be looked after by the
concerned Duty Magistrate,

The Link Judicial Magis:ric st Class besides fixing dates will also do other misc. work inciuding
recording of evidence of ‘¢ court on leave (except passing final judgemem), depending purelv or
availability of time and vo.ume of work fixeu in their own court.
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The Link Judicial Magistrate First Class shall first come to the cournt of 1.d. Judicial Magismrate First Ciass
on leave, personally adjourn the mauer listed, dispose of misc. application and then siart the

work of her/his own court.

In order 10 avoid delay in regulation of the court work, Ld. Judicial Magistrate First Class shall issuc
instructions making it the responsibility of their respective Reader/Ahlmads/Steno (in that order) 1o
intimaie in writing to the officc of the undersigned by 10:15 AM positively on the date when

presiding officer happens to be on leave or not available {or any reason.

Ir any casc, the Link JMEC shall commence work in the concerned conrt when presiding officer is on
lcave by 10:30 AM. In casc where a particular officer is expected 1o work as Link JMEC, in more than
ohe court on a given day, hesshe shall suitably instruct the Reader of such court to infarm the litigants
and Bar about the time when the Link JMI'C would be coming 10 such other court. (refer circular No.

5958-6040/CMM/99 dated 19-G7-199Y)
CLAUSE FQR PLEA BARGANING COURTS::

The application of plea bargaining shall be assigned bv 1.d. JMIC 10 her/his Link JMFC as per link roster.
‘Fhe case file shall be sent to the count of Link JMEC for fixing of datc of appearance before the Link
Court. The assignee JMEC shall aet as “Plea Bargaining Court” for such case till disposal of the plea
bargaining and afier completion of plea bargaining proceedings, the case file shall be sent back to the
ct;nccmcd court directly. All summons/notice in respect of Plea Bargaining application shall be issued
by the Ahlmad of the Plea Bargaining Court. In case of absence of 1.d. Judicial Magistrate First Class of
Plea Bargaining court during continuation of such proccedings, the matier shall simply be adjourned for
short period by the Link Judicial Magistrate Virst Class of the “Plea Bargaining Court”,

In case the Plea Bargaining succeeds, the entire file (inciuding the Plea Bargaining proccedings, the .
Judgement and the order on sentence which shall form part of record) shall be returned dircetly by the
link JMEC(assignee courl) to the concerned court for further procecdings if required and it shall be

consigned 1o Record Room by the concerned Trial Court.

in casc the Plea Bargaining fails, only the record of Trial Court shall be returned 1o the said court
fwithout Plca Bargaining proccedings) directly for further proceedings in the matter. The Plea Bargaining
procceding shall not form part of the judicial record and shall be consigned to record separaiely by the

Ahimad of the Link JMFC (Assignee Court},
The Ahtmads of all magisicrial Courts shall maintain proper record and data with respect to the Plea

Bargaining matters, for being used in future, as and when required.

Al 1d. JMEC(s) shail ury 1o cnsurc that Plea Bargaining applications are disposed of within three mon:hs

of the same being assigned to them,

i"is clarificd that, in case of exigences, miscellancous work can he assigned to any of the Ld. JMFC, West

for smooth functioning of court of West District Delhi.
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Application for recording siatement /s 183 BNSS_(u/s 164 Cr. P.C.), TIP of accused/ Case
Property & Sampling under the NDPS Act

11(A) Application for recording of s:atement u/s 183 BNSS (statement U/s 164 Cr, P.C.) in non sexual offences

cases & applicadon {or 7P of accused, case property and sampling moved before the arcaJMFC, West
shall be marked by her/hir wo the first Link Judicial Magistrate as stated here in above. Statements  of
Prosecutrix in Rape or any other sexual offences be placed direcdy before Female Link JMFC skipping

Male Link JMFC in between as per the link roster of JMEC(S).

11(B) If the first Link JMFC is on .cave or abscnt on account of having gonc for some official duty such

application shall be madc over by the area JMEC 1o the next Link JMFC and so on as per table mentioned

above.

11(C) 1f the area Judicial Magistrate First Class is on leave or absent, his/her link Judicial Magistrate First Class

11(D)

11(I)

1108

11{G)

or in case of ahsence even of jater hissher next link Judicial Magistrale First Class shal. deal with the
application in the samc mznner deeming it to have been made over to him / her !'orma113: in terms of
direction No. (A) and (B) (Supra). For removal of doubts it is clarified that in such situations formal
marking order shall not be necessary, nor awaited by the Link Judicial Magistrate First Class or next
Judicial Magistrate Firs: (Cass (as the case may he) who shall praceed to record the stalement u/s 183

BNSS (statement U/s 164 Cr 11.C.) or 1o conduct TIP.

Al Ld. JMEC {5) West arc directed to make all endeavours to dispose of applications for recording o
statement u/s /s 183BNSS {u/s164 Cr. P C) assigned to them, on the same daie. h should not be
ordinarily returned back ‘o the undersigned for marking to someone clse citing heavy cause list or
multiple statements to be recorded, except in compelling and extraordinary circumstances -as it causcs

Fl
undue hardship to the victims.

All Ld. JMFC(s) are further directed that the statements of child witness U/s183 BNSS (U/s 164

~Cr.P.C} be mandatorily recorded in the designated room No. 254, 2™ Floor and all procedural

guidelines be strictly complied with. (reference No. 38198-276/Circular/2012/Genl./Delhi dated
04-09-2012 issucc by the [ &. District and Sessions Judge Delhi).

Application for stalemen: U/s 183 BNSS (U/s 164 Cr. P.C) of any child/ victim less than 18 vear
pertaining to POCSO Act w:il he marked by the undersigned. In the absence of the undersigned, the same
will be marked by Ld. ACIM, West District, Delhi and in the absenee of both, the same will be marked by
the concerned Duty Mag strate, The concerned JMFC while recording statements U/s 183 BNSS (U/s 164
Cr. P.C.) shall keep in minc

Offences Act, 2012 which sroadly provide accompanying of Parents / representative, confidenrtiality,

‘¢ provisions of Section 25 & 26 of the Protection of Children from Sexti:

taking assistance of translizes / interpreter if required & in case of memally or physically challenged

persons audic-video recording, subject 1o availability ot such means.

Where the existing Link Magistrate has fixed & particular date for recording certain proceedings like 'T1Ps
of casc property cte. proceedings shall be conducted by her/him only on date so fixed, 50 as 10 avoid

inconvenience to litigantis.
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Y1(H) Appiication {or TIP of accused persons, TIP of case property and application for recording statemem
u/s 183BNS (U/s 164 Cr.P.C.) wir— r se pertains 1o Juvenile Jusn’cé Board-IIT of West District,
{Hon'ble ligh Court of Delhi order no. 43/DHC/Gar./G-7/VI.E.2(2)2018 dated 23.05.2018) the same
shitl e placed before the court of Sh. Gaurav Ujjwal, JMFC (NI Act)-01, West District, Delhi. [ &
absence of Sh. Gaurav Ujjwal, Ld. JMFC (NI Act)-01, West District, Delhi this par1 of work shall be
looked after by his First Link JMFC. In the absence of first link JMFC, this part of the work shail be look

Chief Judicial Magistrate
West District, Delhi

No. L 20 =115 cmwesoir/z026 Pated, Dehi the A 2072026

Copy forwarded for information and necessary action 10:-
01. the Hon'ble Registrar General, tHigh Court of Delhi, New Delhi
“Through 1.d. Principal District & Sessions Judge, {West),Delhi
02. The 1d.Principal District & Sessions Judge, (HQ), Delhi
03. he Ld, Principal District & Sessions Judge, (West), Delhi
04, The Ld. Principal District & Scssions judee all district Delhi/Xew Dethi
05. "he Ld. officer Incharge, Pool Car, 115 1azari Couris, Dethi
06. he L. Chief Judicial Magistrate, all District, Delhi/New yethi,
07. “he Addl. Chief Judicial Magistraie & all Judicial Magistrate First Class , West District, THC, Delhi.
08. the Director of Prosecution, Tis [lazari Courts, Nelhi.
09. “he Commissioner of Police, Delhi
i0. The 1 G (Prison), Tihar Jail, Dethi/New Delhi.
11. The Secrelary, Bar Association, Tis Hazari Counts, Delhi
12, The Supdt. Jail, Tihar/ Rohini/Mandoli New Delhi/Lock-Up Incharge, Tis Hazari Courts. De'hi
£ 13 Law Officer, Tihar Jail, Dethi/New Delhi,
14. For Uploading on centralized weh-site through LAYERS
15. The Video Conferencing, R. No. 254, Tis Hazard Courts, Delhi.
16. The Reader to the court of undersi_:. .,
17. The Cash Branch, West Districl, Tis Hazari Courts, Delhi,
18. P.5.10 Id. Principal District and Sessions , West District, Delhi

19. Office file. :
- L/WM P
' Chigf Ji h

cial Magistrate
Westys ict, Delhi

after by the sccond Link JMIC and se on and so forth as per table mentioned above.




